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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL, PRINCIPAL

BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 691 OF 2022
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STATE OF UTTAR PRADESH & ORS. ...RESPONDENT(S)
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TS aRa aftaw, 7 Reh § ARGOBO <o 691 /2022 ImmimR sl T Be e

Pfo T 3= H "0 ARTROT B ARY RS 07.11.2024 B AT ¥ QuEh UE SRT-03 T IR

i At wee T3 A dodo weT oy 25 T T wEHw AT X IRRG € 78 Wi e €
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#2, When the order dated 21,12.2023 was passed the Respondents No. 1 and 3

were not represented. It has been pointed out that no notice to those

respondents has been issued subsequently.

3. Let the notice be issued to the respondents not represented today The
Applicant is directed to serve the said respondents and file an affidavit of

service at least one week before the next date of hearing.
4. List on 24.02.2025.”
2— T f5 Mo TS =Ra afewv, 98 Resh g grarE 8g sl fafdr fesire 24.02.2025 fAad
T 2|
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faaTT, Sovo & U AT 1316 /9owofd0 / TH-26 (TH0SiioT0), [SAH 05.12.2024 (Annexure-4)
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1 NOC022872 | f&=ire 23.06.2021 & 3240 972000 4374000.00
22.06.2026 AP
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22.06.2026 U6
3 | NOC039812 | f&7i® 23.06.2021 & | 1260 378000 1701000.00
22.06.2026 <6
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AT
JoAI0—344

SR yeu T o (rEE AR RAfeEE) s 2019 (SR wew sl wem 13
:;2019 @ g 7 F 3 Al B ogan WU §6 ARET @ Twe § el e

@ § U X 0 giRERT @1 e IRl & e SaR uew oy g o g
fafvame mftraror & W § ST S |

TSN |,
aFar fig,
T |t

IN pursuance of the provisions of clause (3) of Article 348 of the Constitution, the Governor is
pleased to order the publication of the following English translation of notification
no. 1320/LX11-1-2019-10gw-20 14, dated November 13, 2019 ;

No. 1320/LXII-1-2019-10gw-2014
Dated Leknow, November 13,2019

In exercise of the powers under section 7 of the Uttar Pradesh Ground Water (Mapagement and
regulation) Act, 2019 (U.P. Act no. 13 of 2019), the Governor is pleased to establish an authority in the
State to be known as the 'Untar Pradesh State Ground Water Management and Regulatory Authority’ with
effect from the date of publication of this notification in the Gazette.

By order,
ANITA SINGH,
Pramukh Sachiv.

Mowwogodo-Toto 379 T~ (B~N)~2019-(008)~509 Wi (w0 / Ao /aifwve) |
dorwogodio—-totho 3 w0 WY RiErg—2019-(999)—1,000 wftrai- (w0 / So / sitwie) |

379 RPH Sinchai Anubhag-1, 2019 Data de @\
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&0 / THoWlo—91 / 2014—16
AR g, URE Ve BT Y

HERI TAE, ST 4397

T WSl TR ERT U
STHTERT
Rurh wRRE

A4, Gvs (@)
. (aRfFraa s

@S, AMdR, 21 WHaN!, 2020
HTE 1, 1941 U@ WHEQ

99N WS ITEH

W@ 58/76-3-2020/1058&/2014
TEEG, 21 S, 2020

rfereerT
Yo JHlo—19

gaw wdw gl o (e iR Rfeem) sfifm, 2010 (S wdw affan wen 13

T 2019) B YN 6 P FI—uRI (1) B A AT BT FAT BB TG, 0 P Tl g

Al RfnTTE TiReer @ 99 R @ JuEHl B AR e ok wewll @ wEfee v & ua®

Rean £q oren *prd el wae IRg @ oA w @ ford P St €
¥ st R,

IR Slare,
wa wfEa |

IN pursuance of the provision of clause (3) of article 348 of the Constitution, the Governor is
pleascd 1o order the publication of the following English translation of notification no. 58/76-3-
2020/10gw/2014, Lucknow dated January 21,2020 :

No. 58/76-3-2020/10gw/2014
Dated Lucknow, January 21, 2020

In exercise of the powers under sub-section (1) of section 6 of the Uttar Pradesh Ground Water
(Managenient and Regulation) Act, 2019 (U.P. Act no. 13 of 2019). the Governor is pleased to direct the
Quate Ciround Water Management and Regulatory Authority to constitute the District Ground Water
Management Council for each district of the State consisting of the Chairperson and members in
accordance with the provisions of the said section,

By order,
ANURAG SRIVASTAVA,
Pramukh Sachiv.
floudogotlo—Totllo—5675—Iurda (Ro)—(1398)—2020—599 SR~ (PPYRR / ITHRYT) |
AoTHogodo—Tatlo—a Hlo } Tei—(1400)-1000 AR~ (e / SR |

575 RPH Namami Gange An-3 Data-7
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TREQR, TEIT T, S |

@ (3| (  /Hodlofde / TH—26(THoTHoTo) feFis / Taas / feamr | 05 2024
fawz— w0 Wi eRw aR@wor (@), T Reh ¥ fards slovo wwA-691/2022 Rama Shanker
Awasthi Vs State of Uttar Pradesh & Ors. ¥ iR a1 &% 07.11.2024 @ aquae @ wawg &
31@—@% Iaﬂﬁiﬁr@t. fren g @ yawem oReg,  sue—dreivi / ueeEiR / miver / aerRmR / s

S fawas Ao st R afewer (gEelid), 7¥ Reeh § frarnie shovo wRemr—setr2022
Rama Shanker Awasthi Vs State of Uttar Pradesh & Ors. § TRt 3w fa=11@ 07.11.2024, St 59 Prafer 3§
fAi® 25.11.2024 Y WK N T (W W wiea vEWR w@E), @ 6o TR W, e wmam |

I PR T ® 6 oW ¥ wnfa W M/s Bajaj Hindusthan Ltd. and Bajof Energy Ltd. @ TR SruR)
Bib) | R 1

YRR, Tivsy, , TEMGR(ER) A afer i oY @i @ g watavelry s
mmqmmﬁ,wﬁam@ﬁmmmﬁmmﬁqﬁﬁmmmm
d WY A AN P o Y $Y § qud v fen o ven & | R wew d WMo e @
W fivaifed o e 27.002022 B Eieg gE fornl Mo SRR BRI, TR TR SR B HEE
A §Y AT Il Bl U DR W ¥ Iwid weuvr i aie, 78 fieelt @ Sovo wgEwr Fraer &
N wga Wk 1fda A T vl 76 3 Sovo weur FriEer A8 @Y Aee A fear

IR AL A0 AREE S WG [F G 07012004 B GG T W G IR O
siERY gRT Pt Afw M o gy e @ v @ & ol g R 24022025 W @

o v & I T I Fxrn T GREa R S| RAE 07.11.2024 @ WRA éw @
W?ﬁ(‘:i‘ﬂﬁ'ﬂﬁf‘{'gt—

R 2. When the order dated 21.12.2023 was passed the Respondents No. 1 and 3 were not represented. it has
been pointed out that no notice to those respondents has been issued subsequently.

3. Let the notice be issued to the respondents not represented today The Applicant is directed to serve the said
respondents and file an affidavit of service at least one week before the next date of hearing.

4. List on 24.02.2025.”
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Ground Water Department Annexore 5.4 14

(Namami Gange & lﬂegﬁter Supply Department) \
Ministry of Jal Shakti

Government of Uttar Pradesh
Form 8 (C)

ORIZATION/ NO-OBJECTION CERTIFICATE FOR SINKING OF NEW / EXISTING
ELL FOR INDUSTRIAL/ COMMERCIAL/ INFRASTRUCTURAL OR BULK USER OF
GROUND WATER

[Under Section 14 of the Uttar Pradesh Ground Water Management and Regulation Act, 2019.]

AUTHORIZATION/ NO-OBJECTION CERTIFICATE NO: NOC022872
VALID FROM 23/06/2021 TO 22/06/2026 .

Name of the Applicant ASHOK KUMAR MEHTA

Address of the Applicant: _ Bajaj Energy Ltd, Village- Barkhera, District - Pilibhit

Company Name: Bajaj Energy Limited Company Address gillslf g;;li?:zkhera, Tehuil- Bisalpur,
Serial No. of Application Form | PLBHO062 1NIN0004 7 Date of Submission 05/06/2021

Specimen Signature of the User:

Location particulars:

District Pilibhit Block BISALPUR
J.L.No Plot No. N/A
Municipality/Corporation No Ward No. N/A
Holding No. N/A [
i 3 Date of Energization (In Case of
Rate of Withdrawal (m”/hr.) 180.00 Electric Pump) 01/11/2010
Particulars of the Proposed Well and Pumping Device:
Type of the Well Tube Well/Boring Purpose of the Well Industrial
. Straij
Assembly Size (For Tube Well) 24.00 ;’:ﬂ;‘“ Strainer Length (For Tube | 54, l
Diameter (For Dug Well) 0.00 Type of Pump to be Used: Submersible !
H.P. of the Pump: 30.00 Operational Device Electric Motor
Maximum Allowable Runnin;
Maximum Allowable Rate of Withdrawal (m*br):  180.00 Hours Per Day: & 18.00
l‘i'/lv:f:mum Allowable Annual Extraction of Ground 972000.00 Recharge Required: 437400.00
r:
« This No-Objection certificate authorizes the owner applicant (user) to sink a well in the location specified at SI. (2) for extraction of ground water at a rate
not exceeding that as shown at SL. (3]), for Running Hours per day as shown at SI. (3k), and for maximum allowable annual extraction of ground water as
shown at SL. (3k) and is valid subject to the observance of the conditions stated overleaf.
« Holder of this NOC is hereby directed to assure annual recharge of 437400.00 cubic meter, as specified under the application form within the given time
period..

GENERAL CONDITIONS w

« Holder of this NOC is hereby directed to fill from 1(A) for registering his/her well within 90 days as mentioned in application form shall only started after
registration of his/her NOC. o ‘

« In case of any change of ownership of the proposed well, fresh authorization has to be obtained.

» No change of location, design, rate of withdrawal and pumping device in respect of the proposed well as indicated at SL (2) and (3) of this certificate shall be made
without prior permission of the Competent Authority, Any deviation in this regard shall lead 1o cancellation of this authorization

+ For the purpose of measuring and recording the quantity of ground_water extracted, every said user shall affix digital water flow meters (conforming to BIS/ IS
standards) having telemetry system in the abstraclion structure, whl_ch record rate and quantum of extraction, at outlet of pumping devices and it shall be presumed
that the quantity recorded by the meter has been extracted by the said user, unlil the contrary is proved. The rate of extraction of ground water from the well as
shown in item 3(k) shall niot exceed to the recorded rate from water melers

+ The concerned Authority reserves the right to stop extraction of ground water from the well due to quality hazards or any other reasons, if the situation so demands



dg:s\;\.:::r::t? :t:_t' th:h E:;sting well, fresh registration has to be obtained,

: i’o e lh,c Compt::;nt Au\t\;:: l?.l‘ld Knum;c)img d-evlclc in respect of the existing well as indicated at SI. (2) and (3) of this certificate shgtT™--
P ticiias | o fumiszzi by fhee:mllizn T%ﬁ hall lead to cancellation of this registration

e ‘this e cancellaagn. i tion for issuance of this registration is found to be jncorrect durin
fite of Authorization/ NOC shall be valid for a

_afion
period of five years from th i i
B iy el e y e date of issue. The applicant shall have to apply for renewal through a fresh

jon of piezometers and installation of digital water level recorders with telemetry shall be mandato
: . : ry for user. Depth and zone tapped of pi
e commensurate with that of the pumping well, The data, obtained from digital water level recorders shall be made? available to thl:: :fﬁo::ip;;z;?::he;y

fezometer is a borewell /tubewell used only for measuring the water level by lowering the tape/ sounder or automatic water level measuring equipment. It is also

ised to take water sample for water quality testing when ever needed, General puidelines for installation of piezometers are as follows:

The piezometer is to be installed/constructed at the minimum of 50 m distance from the pumping well th i is being wi
The diameter of the piezometer should be about 4" to 6”. R T T R

The depth of the piezometer should be same as is case of the pumping well from which ground water is being abstracted. If, more than one piezometers

are ir';s:a‘lled the second piezometer should monitor the shallow ground water regime, It will facilitate shallow as well as deeper ground water aquifer
monitoring,

No. of piezometers to be constructed & Type of water level monitoring mechanism shall be as per below table:

; Monitiring Mechanism
S.No Quantum of Ground water withdrawal (cum/day) No.of piezometers required 7
Manual DWLR with Telemetry
i <10 0 0 0
2 11-50 | 1 0
3 50- 500 1 0 1
4 > 500 2 0 2
o The measur{ng frequency should be monthly and accuracy of measurement should be up to cm. the reported measurement should be ﬁven in meter upto
two decimal.

For measurement of water level sounder or automatic water level recorder (AWLR)/ Digital Automatic water level recorder (DWLR) with telemetry
system should be used for accuracy.

The m;asurement of water level in piezometer should be taken, only after the pumping from the surrounding tube wells has been stopped for about four
to six hours.
All the details regarding coordinates, reduced level (with respect to mean level), depth, zone taped and assembly lowered should be provided for bringing
the piezometer into the Hydrograph Monitoring System for Ground Water Department, Uttar Pradesh, and for its validation.
The ground water quality has to be monitored twice in a year during pre-monsoon (May/June) and post-monsoon (October/November) periods. Quality
may be got analyzed from NABL approved lab. Besides, one sample (| It capacity bottle) to the concerned Director, Ground Water Department, Uttar
Pradesh, for chemical analysis.
A Permanent display board should be installed at piezometer/Tube wells site for providing the location, piezometer/ tube well number, depth and zone
tapped of piezometer/tube well for standard referencing and identification.

o Any other site specific requirement regarding safety and access for measurement may be taken care of.
Any other condition(s) that may be imposed by the concerned Authonty.
In case, any of the particulars 1 information furnished by the applicant in his application for issuance of this permit is found to be incorrect during verification at
any subsequent stage, this permit is liable for cancellation.
SPECIFIC CONDITIONS:
(A) For Industrial User: No Objection Certificate for ground water extraction by industries shall be granted subject to the following specific conditions:
i) No Objection Certificate shall be granted only in such cases where local government water supply agencies are not able to supply the desired quantity of water.
ii) All industries shall be required to adopt latest water efficient technologies so as to reduce dependence on ground water resources.

iii) All industries abstracting ground water in excess of 100 m?/d shall be required to undertake annual water audit through Confederation of Indian Industries
(CII)/ Federation Indian Chamber of Commerce and Industry (FICCI)/ National Productivity Council (NPC)/ PHD Chamber of Commerce & Industries certified
auditors and submit audit reports within three months of completion of the same to Ground Water Department Uttar Pradesh. All such industries shall be required
to reduce their ground water use by at least 20% over the next five years through appropriate means.

iv) Construction of observation well(s) (piezometer)(s) within the premises and installation of appropriate water level monitoring mechanism as mentioned in
General Condition no. 10 shall be mandatory for industries drawing/ proposing to draw more than 10 m> /day of ground water and. Monitoring of water level shall
be done by the project proponent. The piezometer (observation well) shall be constructed at a minimum distance of 50 m from the bore well/production well.
Depth and aquifer zone tapped in the piezometer shall be the same as that of the pumping well/ wells, Monthly water level data shall be submitted online to the
Ground Water Department, UP. ) ' .

v) The proponent shall be required to adopt roof top rain water harvesting/ recharge in the project premises. Industries which are likely to pollute ground water

(chemical, pharmaceutical, dyes, pigments, paints, textiles, tannery, pesticides/ insecticides, fertilizers, slaughter house, explosives etc.) shall store the harvested
rain water in surface storage tanks for use in the industry.

vi) Injection of treated/ untreated waste water into aquifer system is strictly prohibited.

vii) Industries which are likely to cause ground water pollution e.g. Tanning, Slaughter Houses, Dye, Chemical/ Petrochemical, Coal washeries, other hazardous
units etc. (as per CPCB list) need to undertake necessary well head protection measures to ensure prevention of ground water pollution.

(B) Infrastructural User: The No Objection Certificate for ground water abstraction will be granted subject to the following specific conditions: )
i) In case of infrastructure projects that require dewatering, proponent shall be required to carry out regular monitoring of dewatering discharge rate (using a digital
water flow meter) and submit the data online to Ground Water Department, UP as applicable. Monitoring records and results should be retained by the proponent
for two years, for inspection or reporting as required by District Ground Water Management Council.

ii) Installation of Sewage Treatment Plants (STP) shall be mandatory for new projects, where ground water requirement is more than 20 m® /day. The water from
STP shall be utilized for toilet flushing, car washing, gardening etc

Date :30/12/2022

Place:Pilibhit

This certificate is electronically generated and does not require digital signature




Ground V¥gqtgp Department

(Namami Gange & Rural Water Supply Department)
Ministry of Jal Shakti
Government of Uttar Pradesh
Form 8 (C)
FAUTHORIZATION/ NO-OBJECTION CERTIFICATE FOR SINKING OF NEW /
EXISTING WELL FOR INDUSTRIAL/ COMMERCIAL/ INFRASTRUCTURAL OR
BULK USER OF GROUND WATER
[Under Section 14 of the Uttar Pradesh Ground Water Management and Regulation Act, 2019.]
AUTHORIZATION/ NO-OBJECTION CERTIFICATE NO: NOC017141
VALID FROM 23/06/2021 TO 22/06/2026

ANNEXvRE-5.2 16

.............................................................................................................................................

Name of the Applicant

Address of the Applicant:

Company Name: Bajaj Energy Limited

Serial No. of Application Form PLBHO0621NIN0QOS
Specimen Signature of the User:

Location particulars:

District Pilibhit

J.L. No

Municipality/Corporation No

Holding No.

Rate of Withdrawal (m3 /hr.) 180.00

Particulars of the Proposed Well and Pumping Device:

Type of the Well Tube Well/Boring
Assembly Size (For Tube Well) 24.00
Diameter (For Dug Well) 0.00
H.P. of the Pump: 30.00
Maximum Allowable Rate of Withdrawal
3 180.00
(m/hr.):
Maximum Allowable Annual Extraction of 756000.00

Ground Water:

ASHOK KUMAR MEHTA

Bnjaj Energy Ltd, Vlllage- Barkhera, District - Pilibhit

Company Address

Date of Submission

Block

Plot No.

Ward No.

Date of Energization (In Case of

Electric Pump)

Purpose of the Well

Approx. Strainer Length (For

Tube Well)
Type of Pump to be Used:

Operatignal Device

Maximum Allowable Running
Hours Per Day:

Recharge Required:

Bajaj Energy Ltd, VIllage-

Barkhera, District - Pil

05/06/2021

BISALPUR
N/A

N/A

N/A

01/11/2010

Industrial

0.00

Submersible

Electric Motor

14.00

340200.00

« This No-Objection certificate authorizes the owner applicant (user) to sink a well in the location specified at SI. (2) for extraction of ground water
at a rate not exceeding that as shown at SI. (3j), for Running Hours per day as shown at SI. (3k), and for maximum allowable annual extraction of
ground water as shown at SI. (3k) and is valid subject to the observance of the conditions stated overieaf.

+ Holder of this NOC is hereby dirccted to assure annual recharge of 340200.00 cubic meter, as specified under the application form within the given

time period..

i

GENERAL CONDITIONS

» Holder of this NOC is hereby directed to fill from 1(A) for registering his/her well within 90 days as mentioned in application form shall anly started

after registration of his/her NOC.

« In case of any change of ownership of the proposed well, fresh authorization has to be obtained,
+ No change of location, design, rate of withdrawal and pumping device in respect of the proposed well as indicated at SL (2) and . ificat
shall be made without prior permission of the Competent Authority, Any deviation in this regard shall lead to Cﬂnce?lalio:f o)fa;is(gt)uloxgg:;::l e
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asuring and recording the quantity of ground water extracted, every said user shall affix digital water flow meters (conforming to (1 7
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i 1 from the well as shown in item 3(k) shall not exceed to the recorded rate from water meters

erned Authority reserves the right to stop extraction of ground water from the well due to quality hazards or any other reasons, if the situation so

‘of any change of ownership of the existing well, fresh registration has to be obtained.

Bhange of }ocalipn. design, rate of withdrawal and pumping device in respect of the existin

fnade without prior Permission of the Competent Authority. Any deviation in this regard shall lead to cancellation of this registration

[case, any of the particulars I information furnished by the applicant in his application for issuance of this registration is found to be incorrect during

Verification at any subsequent stage , this registration is liable for cancellation.

F The Certificate of Authorization/ NOC shall be valid for a period of five years from the date of issue. The applicant shall have to apply for renewal
through a fresh application, at least ninety days prior to expiry of its validity.

Construction of piezometers and installation of digital water level recorders with telemetry shall be mandatory for user. Depth and zone tapped of

piezometer should be commensurate with that of the pumping well. The data, obtained from digital water level recorders shall be made available to this

office on monthly basis

Guidelines for Installation of Piezometers and their Monitoring

g well as indicated at SI. (2) and (3) of this certificate shall

Piezometer is a borewell /tubewell used only for measuring the water level by lowering the tape/ sounder or automatic water level measuring equipment.
1t is also used to take water sample for water quality testing when ever needed. General guidelines for installation of piezometers are as follows:

o The piezometer is to be installed/constructed at the minimum of 50 m distance from the pumping well through which ground water is being
withdrawn. The diameter of the piezometer should be about 4™ to 6.

o The depth of the piezometer should be same as is case of the pumping well from which ground water is being abstracted. If, more than one
piezometers are installed the second piezometer should monitor the shallow ground water regime. It will facilitate shallow as well as deeper
ground water aquifer monitoring,.

o No. of piezometers to be constructed & Type of water level monitoring mechanism shall be as per below table:

Monitiring Mechanism
S.No Quantum of Ground water withdrawal (cum/day) No.of piezometers required
) Manual DWLR with Telemetry
1 <10 0 0 0
2 11 -50 1 1 0
3 50- 500 1 0 1
4 >500 2 0 2

o The measuring frequency should be monthly and accuracy of measurement should be up to cm. the reported measurement should be given in
meter upto two decimal.

o For measurement of water level sounder or automatic water level recorder (AWLRY)/ Digital Automatic water level recorder (DWLR) with
telemetry system should be used for accuracy.

o The measurement of water level in piezometer should be taken, only after the pumping from the surrounding tube wells has been stopped for
about four to six hours. )

o All the details regarding coordinates, reduced level (with respect to mean level), depth, zone taped and assembly lowered should l?c provided for
bringing the piezometer into the Hydrograph Monitoring System for Ground Water Department, Uttar Pradesh, and for its validation. .

o The ground water quality has to be menitored twice in 2 year during pre-monsoon {(May/June) and post-monsoon (October/November) periods.
Quality may be got analyzed from NABL approved lab. Besides, one sample (1 1t capacity bottle) to the concerned Director, Ground Water
Department, Uttar Pradesh, for chemical analysis. )

o A Permanent display board should be installed at piezometer/Tube wells site for providing the location, piezometer/ tube well number, depth
and zone tapped of piezometer/tube well for standard referencing and identification.

o Any other site specific requirement regarding safety and access for measurement may be taken care of.

«+ Any other condition(s) that may be imposed by the concerned Au_lhorit'y. ) e . ) - ) :

« In case, any of the particulars | information furnished by the applicant in his application for issuance of this permit is found to be incorrect during
verification at any subsequent stage, this permit is liable for cancellation.

« SPECIFIC CONDITIONS: . . . . ) ) o

« (A) For Industrial User: No Objection Certificate for ground water extraction by industries shall be granted subject to the following specnflc conditions:

« i) No Objection Certificate shall be granted only in such cases where local government water supply agencies are not able to supply the desired quantity
of water.

« ii) All industries shall be required to adopt latest water efficient technologies so as to reduce dependence on ground water resources.

« iii) All industries abstracting ground water in excess of 100 m>/d shall be required to undertake annual water audit through Confederation of Indian
Industries (CII)/ Federation Indian Chamber of Commerce and Industry (FICCI)/ Na'tlonal Productivity Council (NPC)/ PHD Chamber of Commerce &
Industries certified auditors and submit audit reports within three months of completion of the same to Ground Water. Department Uttar Pradesh. All such
industries shall be required to reduce their ground water use by at least ?0% over the next five years through appropriate means. ]

« iv) Construction of observation well(s) (piezometer)(s) within the premises and installation of appropriate water level monitoring mechanism as
mentioned in General Condition no. 10 shall be mandatory for industries drawing/ propos'mg to draw more than 10 m® /day of ground water and.
Monitoring of water level shall be done by the project proponent. 'I‘l_'le piezometer (observation well) shall be constructed at a minimum distance of 50 m
from the bore well/production well. Depth and aquifer zone tapped in the piezometer shall be the same as that of the pumping well/ wells. Monthly water
level data shall be submitted online to the Ground Water Department, UP. ) . ) ) ) )

« v) The proponent shall be required to adopt roof top rain water harvesting/ recharge in the project premises. Industries which are likely to pollute ground
water (chemical, pharmaceutical, dyes, pigments, paints, textiles, tannery, pesticides/ insecticides, fertilizers, slaughter house, explosives etc.) shall store
the harvested rain water in surface storage tanks for use in the industry. .

« vi) Injection of treated/ untreated waste waler into aquifer system is strictly prohibited. ) ‘ .

» vii) Industries which are likely to cause ground water pollution e.g. Tanning, Slaughter Houses, Dye, Chemical/ Petr9chemlcal, Coal washeries, other
hazardous units etc. (as per CPCB list) need to undertake necessary well head protection measures to ensure prevention of ground water pollution.

+ (B) Infrastructural User: The No Objection Certificate for ground water abstraction will be granted subject to the following specific conditions:

« i) In case of infrastructure projects that require dewatering, proponent shall be required to carry out regulm- monitoring of dewatering discharge rate
(using a digital water flow meter) and submit the data online 1o Ground Water Department, UP as applicable. Monitoring records and results should be
retained by the proponent for two years, for inspection or reporting as required by_ District Ground Water Mgnagement Council.

« ii) Installation of Sewage Treatment Plants (STP) shall be mgndatory for new projects, where ground w uirement is more than 20 m* /day. The
water from STP shall be utilized for toilet flushing, car washing, gardening etc .
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This certificate is electronically generated and does not require digital signature
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(Namami Gange &

Ground Water Department

ater Supply Department)
Ministry of Jal Shakti
Government of Uttar Pradesh

Form 8 (C)

HORIZATION/ NO-OBJECTION CERTIFICATE FOR SINKING OF NEW / EXISTING
LL FOR INDUSTRIAL/ COMMERCIAL/ INFRASTRUCTURAL OR BULK USER OF
GROUND WATER

[Under Section 14 of the Uttar Pradesh Ground Water Management and Regulation Act, 2019.]

AUTHORIZATION/ NO-OBJECTION CERTIFICATE NO: NOC039812 -
VALID FROM 23/06/2021 TO 22/06/2026

HNNEquE~s.=|9

Name of the Applicant

Address of the Applicant:

Company Name: Bajaj Energy Limited

Serial No. of Application Form PLBHO062 ININ0006
Specimen Signature of the User:

Location particulars:

District Pilibhit

J.L.No

Municipality/Corporation No

Holding No.

Rate of Withdrawal (m3fhn) 180.00

Particulars of the Proposed Well and Pumping Device:

Type of the Well Tube Well/Boring
Assembly Size (For Tube Well) 24.00

Diameter (For Dug Well) 0.00

H.P. of the Pump: 30.00

Maximum Allowable Rate of Withdrawal (m¥hr,): ~ 180.00

Maximum Allowable Annual Extraction of Ground

378000.00
Water:

ASHOK KUMAR MEHTA

Bajaj Energy Ltd, VIllage- Barkhera, District - Pilibhit

Company Address

Date of Submission

Block

Plot No.
Ward No.

Date of Energization (In Case of

Electric Pump)

Purpose of the Well

Approx. Strainer Length (For Tube
Well)

Type of Pump to be Used:
Operational Device

Maximum Allowable Running
Hours Per Day:

Recharge Required:

Village - Barkhera ,Tehil -Bisalpur
,Distt - Pilib

05/06/2021

BISALPUR
N/A
N/A
N/A

01/01/2021

Industrial

0.00

Submersible

Electric Motor

7.00

0.00

« This No-Objection certificate authorizes the owner applicant (user) to sink a well in the location specified at S, (2) for extraction of ground water at a rate
not exceeding that as shown at SI. (3j), for Running Hours per day as shown at 3. (3k), and for maximum allowable annual extraction of ground water as
shown at S1. (3k) and is valid subject to the observance of the conditions stated overleaf.

« Holder of this NOC is hereby directed to assure annual recharge of 0.00 cubic meter, as specified under the application form within the given time period..

GENERAL CONDITIONS

i

« Holder of this NOC is hereby directed to fill from 1(A) for registering his/her well within 90 days as mentioned in application form shall only started after

registration of his/her NOC.

« In case of any change of ownership of the proposed well, fre_sh authoriz_ation has to be obtained.
« No change of location, design, rate of withdrawal and pumping device in respect of the proposed well as indicated at SL (2) and (3) of this certificate shall be made

without prior permission of the Competent Authority. Any deviation in this regard shall lead to cancellation of this authorization

+ For the purpose of measuring and recording the quantity of ground water extracled, every said user shall affix digital water flow meters (conforming to BIS/ IS
standards) having telemetry system in the abstraction structure, which record rate and quantum of extraction, at outlet of pumping devices and it shall be presumed
that the quantity recorded by the meter has been extracted by the said user, until the contrary is proved. The rate of extraction of ground water from the well as

shown in item 3(k) shall not exceed to the recorded rate from water meters

+ The concemed Authority reserves the right to stop extraction of ground water from the well due to quality hazards or any other reasons, if the situalion so demands
« In case of any change of ownership of the existing well, fresh registration has to be obtained,
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gometer is a borewell /tubewell used only for measuring the water level by lowering the tape/ sounder or automatic water level measuring equipment. It is also
ed to take water sample for water quality testing when ever needed. General guidelines for installation of piezometers are as follows:

The piezometer is to be installed/constructed at the minimum of 50 m distance from the pumping well through which ground water is being withdrawn,
The diameter of the piezometer should be about 4” to 6",

The depth of the piezometer should be same as is case of the pumping well from which ground water is being abstracted. If, more than one piezometers

are illlsta‘lled the second piezometer should monitor the shallow ground water regime. It will facilitate shallow as well as deeper ground water aquifer
monitoring.

No. of piezometers to be constructed & Type of water level monitoring mechanism shall be as per below table:

Monitiring Mechanism
S.No Quantum of Ground water withdrawal (cum/day) No.of piezometers required 7
Manual DWLR with Telemetry
1 <10 0 0 0
2 11-50 | 1 0
3 50- 500 1 0 1
4 >500 2 0 2
o The measuring frequency should be monthly and accuracy of measurement should be up to cm. the reported measurement should be given in meter upto
two decimal.

For measurement of water level sounder or automatic water level recorder (AWLR)/ Digital Automatic water level recorder (DWLR) with telemetry
system should be used for accuracy.

The measurement of water level in piezometer should be taken, only after the pumping from the surrounding tube wells has been stopped for about four
to six hours.

All the details regarding coordinates, reduced level (with respect to mean level), depth, zone taped and assembly lowered should be provided for bringing
the piezometer into the Hydrograph Monitoring System for Ground Water Department, Uttar Pradesh, and for its validation.

The ground water quality has to be monitored twice in a year during pre-monsoon (May/June) and post-mensoon (October/November) periods. Quality
may be got analyzed from NABL approved lab. Besides, one sample (1 It capacity bottle) to the concerned Director, Ground Water Department, Uttar
Pradesh, for chemical analysis.

A Permanent display board should be installed at piezometer/Tube wells site for providing the location, piezometer/ tube well number, depth and zone
tapped of piezometer/tube well for standard referencing and identification.

-]

o Any other site specific requirement regarding safety and access for measurement may be taken care of.

+ Any other condition(s) that may be imposed by the concerned Authority.

« In case, any of the particulars | information furnished by the applicant in his application for issuance of this permit is found to be incorrect during verification at
any subsequent stage, this permit is liable for cancellation.

« SPECIFIC CONDITIONS:

« (A) For Industrial User: No Objection Certificate for ground water extraction by industries shall be granted subject to the following specific conditions:

« i) No Objection Certificate shall be granted only in such cases where local government water supply agencies are not able to supply the desired quantity of water.

« ii) All industries shall be required to adopt latest water efficient technologies so as to reduce dependence on ground water resources.

« iii) All industries abstracting ground water in excess of 100 m>/d shall be required to undertake annual water audit through Confederation of Indian Industries
(CL)/ Federation Indian Chamber of Commerce and Industry (FICCI)/ National Productivity Council (NPC)/ PHD Chamber of Commerce & Industries certified
auditors and submit audit reports within three months of completion of the same to Ground Water Department Uttar Pradesh. All such industries shall be required
to reduce their ground water use by al least 20% over the next five years through appropriate means,

+ iv) Construction of observation well(s) (piezometer)(s) within the premises and installation of appropriate water level monitoring mechanism as mentioned in

General Condition no.10 shall be mandatory for industries drawing/ proposing to draw more than 10 m® {day of ground water and. Monitoring of water level shall
be done by the project propanent. The piezometer (observation well) shall be constructed at 2 minimum distance of 50 m from the bore well/production well.
Depth and aquifer zone tapped in the piezometer shall be the same as that of the pumping well/ wells. Monthly water level data shall be submitted online to the
Ground Water Department, UP.

« v) The proponent shall be required to adopt roof top rain water harvesting/ recharge in the project premises. Industries which are likely to pollute ground water

(chemical, pharmaceutical, dyes, pigments, paints, textiles, tannery, pesticides/ insecticides, fertilizers, slaughter house, explosives etc.) shall store the harvested
rain water in surface storage tanks for use in the industry.

« vi) Injection of treated/ untreated waste water into aquifer system is strictly prohibited.

« vii) Industries which are likely to cause ground water pollution e.g. Tanning, Slaughter Houses, Dye, Chemical/ Petrochemical, Coal washeries, other hazardous
units etc. (as per CPCB list) need to undertake necessary well head protection measures to ensure prevention of ground water pollution.

(B) Infrastructural User: The No Objection Certificate for ground water abstraction will be granted subject to the following specific conditions:

i) In case of infrastructure projects that require dewatering, proponent shall be required to carry out regular monitoring of dewatering discharge rate (using a digital
water flow meter) and submit the data online to Ground Water Department, UP as applicable. Monitoring records and results should be retained by the proponent
for two years, for inspection or reporting as required by District Ground Water Management Council.

ii) Installation of Sewage Treatment Plants (STP)_ shall be mandatory for new projects, where ground water requirement is more than 20 m’ {day. The water from
STP shall be utilized for toilet flushing, car washing, gardening etc

Date :30/12/2022
Place:Pilibhit

This certificate is electronically generated and does not require digital signature
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WATER AUDIT REPORT

As per the guidelines of GWD
(Namami Gange & Rural Water Supply Department)

MINISTRY OF JAL SHAKTI, GOVT. OF U.P

AT
M/s Bajaj Energy Limited
(Barkhera Plant)
Village- Barkhera, Pilibhit- 262203, U.P

Lk adais s T

et
=
-
A —
&

BY

PHD Chamber of Commerce and Industry
PHD House, 4/2 Siri Institutional Area
August Kranti Marg, New Delhi-110016

Email: sustainability@phdcci.in
Website: www.phdcci.in

Oct’ 2023 '@4/
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-mprehensive Impact Assessment?-

| Report with Groundwater Modeling
for
Barkhera Plant of Bajaj Energy
Limited
at

Pilibhit District, UP
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Prepared By: - ‘
Spatial Geotech Private Limited
www.spatialgeotech.com
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Uttar Pradesh Pollution Control Board
Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010

Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@@uppcb.in, Website: www.uppch.com

z4fUPPCB!Bareilly(UPPCBRO)ICTOfboth/PILIBHITIZOZB Date: 05/12/2023

BAJAJ ENERGY LIMITED

Bajaj Energy Limited, Village- Barkhera, Dist- Py
Pilibhit, PILIBHIT,262203 ’ pp el

Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA (Consolidated
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)
Act, 1974 and under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981

CCA is hereby granted to BAJAJ ENERGY LIMITED located at Bajaj Energy Limited, Village-
Barkhera, Dist- Pilibhit,PILIBHIT,262203. subject to the provisions of the Water Act, Air Act and the
orders that may be made further and subject to following terms and conditions :-

1. This CCA BAJAJ ENERGY LIMITED granted for the period from 05/12/2023 to 31/12/2025 and valid
for manufacturing of following products. :

S Product Quantity Unit
No
1 Power ( Electricity) 190 Megawatt

*2. Conditions under Water(Prevention and Control of Pollution) Act -1974 as amended :-
(i) The daily quantity of effluent discharge (KLD) :-

Kind of Effluent Quantity(KILD) | Treatment facility | Discharge point

Domestic 10 KLD STP Irrigation in unit
preimises
Industrial 980 KLD ETP Partially used in

Process and rest
used in ash
quenching

- (ii) Trade Effluent Treatment and Disposal :-The applicant shall operate Effluent Treatment Plant consisting
of primary/secondary and tertiary treatment as is required with reference to influent quantity and quality.

In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to
be intimated by fax/phone/email with a report in this regard to be dispatched immediately.
(iii) The treated effluent shall be recycled to the maximum extent and should be reused within the premises
for gardening ete. Quality of the treated effluent shall meet to the following general and specific standards as
prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time :-

Industrial Effluent Quality Standard

S.No. Parameter Standard WL
[ 1 pH 5.5-9.0
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2

. Egg 30 mg/

i . 100 mg/l
D 250 ma/l

gewage Treatment and Disposal :- The applicant shall provide comprehensive STP as is required with

_ fc”‘:_e o mﬂuelllt quantl.ty and quality.In case of stoppage of functioning of STP, production has to be
sraPPBd ,mmedlatel y and this Board has to be intimated by fax/phone/email with a
djspafChed immediately.

(v) T'he treated sewage sh‘all be reused in gardening as far as possible. The STP shall be maintained
continuously so as to achieve the quality of the treated sewage to the following standards

report in this regard to be

S No. Parameters Standards
1 BOD (mg/L) 30
2 pH 5.5t0 9.0 |
L 3 TSS (mg/l) 100
3. Conditions under Air (Prevention and Control of Pollution) Act -1981 as amended :- i
i) The applicant shall use following fuel and install a comprehensive control system consisting of control f

equipment as required with reference to generation of emissions and operate and maintain the same
continuously so as to achieve the level of pollutants to the following standards.

Air Pollution Source Details

S No. Air Type of fuel | Stack no Control Height of
Pollution Device Stack 0
Source |
1 190 TPH & Coal 01 Particulate | Individual ESP ‘
190 TPH Matter and common
stack of 110
Meters

Emmission Quality Standards

S No. Stack no Parameters Standards
1 01 Particulate Matter 50 mg/Nm3

In case of stoppage of functioning of air pollution control equipment, production has to be stopped
immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately :

(ii) The unit will not use any type of restricted fuel.

iii) Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure as 18
required for meeting the ambient noise standards for night and day time as prescribed for respective
areas/zones (Industrial, Commercial, Residential, Silence) which are as follows :-

Day time : from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m.

-
Standards for Industrial {Commercial|{ Residential Silence
Noise level in Area Area Area Zone
db(A) Leqg w

Day |Night| Day |Night| Day |Night| Day |Night
Time | Time | Time | Time | Time | Time | Time | Time

75 1 70 | 65 | 55 | 55 | 45 | 50 | 40
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ald ocuments to be submitted by the Industry/Unit ag Applicab]
€=

et Sealeme i Form-V' of Environment (Protection) Rules, |
4 rly comp11§ucc report of the CCA, photograph of ETP/APCS/V\}
‘orﬂPEteﬂt Authority reserves the right to change/modity/add any tim \
ithas 10 comp‘y. with the following specific & general condifions eNa
J:js oCA and provisions of the Water Act, Air Act and Hazardoug a;xd

qsboundary Movement) Rules, 2016 will results in legal action und

/In compliance to the G.O 1011/81-7-2021-09 (Writ)/2016 dated.13
Enviroﬂment’ Forest and Climate Change, Uttar Pradesh. You are direct.

986.

ste Storage Area.

ny condition of this CCA.

on compliance of any provision of
Other Wastes (Management and
er the aforesaid Acts and Rules,

10.2021 issued by Department of
| per the SOP available at URL:

ed to develop Miyawaki Forest
-http://www.upecp.in/Trainin i Y e
rihe SO . : : gSession.aspx for ensuring timely. compliance of
his d\recuot-\, you are hereby directed to submit a bank guarantee with minimum validity og one yiar of the
amount equivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/- (Rs. Fifty Thousand

Only) iwhlc‘never .is more, within 30 days from the date of issuance of this certificate. In case of non-
compliance of this direction, your consent will be revoked by the Board.

8. If the unit uses the ground water and requires the permission from SGWA/CGWA for water abstraction
- then the industry will have to obtain No objection certificate for abstraction of ground water. It will be the .

responsibility of the industry to comply with the various conditions of the NOC obtained from the

competent authority and submit to the Board, within 3 months time failing which CTO will be revoked.

General Conditions:-

1. The applicant shall get analysed the samples of effluent/emission/hazardous wastes at least once in a three

month from the laboratory recognized by the MoEF and shall repost to the UPPCB.
2. The applicant shall however, not without the pr

ior consent of the Board bring into use any new or altered
outlet for the discharge of effluent or gases emission or sewage waste from the unit.

3. Treated Industial waste water and domestic waste water shall be disposed jointly at one disposal point.
The applicant shall provide discharge measusement equipment at final disposal point.

4. The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated
conditions within 30 da

ys of receipt of this CCA. If at any point of time, it is found that the industry is not
complying with stipulated conditions or any

further direction/instruction issued by the Board, legal action
shall be initiated against the applicant.
5. The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be leak-proof
6. The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution
Control equipment and stack for smooth samp

ling/monitoring of efficiency of pollution control systems.
7. The industry shall provide Inspection Book at the time of inspection to the Board's officials.
8. Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to
occur in excess of standards laid down, such information shall be reported to the Board's offices and all
other concerned offices. In case of failure of pollution control equipment, the production process connected
to it shall be stopped with immediate effect.

9. The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack
only.

10. In case of any damage to the agriculture productivity, human habitation etc. by the operation of industry,

it shall be imperative to stop production in the industry with immediate effect and such information shall be

reported to Board's offices. The industry shall be liable to pay compensation also in such cases as decided by
. the Competent Authority.

11. The applicant shall apply before the 60 days of expiry of CCA or any change in production types/ '
production capacity/manufacturing process/capacity enhancement etc. or any change in effluent discharge
point or emission point




e Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, a
be necessary. a

pecific Conditions:-
1 This consent is valid for 90 MW/ Day power production.

2- Industrial effluent of 980 KLD shall be treated in 1000 KLD ETP and treated effluent shall be partially‘
used in Process and rest shall be used in ash quenching.

3- Domestic sewage 10 KLD shall be treated in STP of 100 KLD capacity and treated sewage shall be used
in irrigation in unit premises.

4- No treated or untreated effluent is allowed to discharge outside the premises of the unit.

5- Unit shall maintain and operate Air pollution control system i. e. Electrostatic precipitator in the 02 boilers

of 190 TPH each regularly and ensure that stack emissions shall always meet the norms specified in Rule 25
of Environment (Protection)Rules 1986.

6- Unit shall identify recipient drains/ rivulets and their u/s & d/s location in consultation with UPPCB and
shall carry out monthly monitoring of identified recipient drains at u/s & d/s location through lab recognized
under Environment (Protection) Act, 1986 and shall submit the analysis report on monthty basis by 10th of
every month to CPCB and UPPCB.

7- Process effluent / any waste water shall not be allowed to mix with storm water. Storm water drain shall
be passed through guard pond.

8- The overall noise levels in and around area shall be kept well within the standards by providing noise '
control measures including acoustic hoods, silencers, enclosures etc, on all sources of noise generation. The
ambient noise level shall confirm to the standards under the Environment (Protection) Act 1986.

9- Unit shall make temporary storage facility for storage of hazardous waste in the premises before it will
send to TSDF as per the provisions of Hazardous and Other Waste (Management and Transboundary
Movement) Rules 2016.

10- Unit shall comply the provisions of Hazardous and Other Waste (Management and Transboundary
Movement) Rules 2016 and shall obtain authorization for disposal of hazardous waste.

11- Unit shall install the board showing daily environmental statement ie chemicals used in the treatment of
effluent, flow meter reading, hazardous waste generated and sent to TSDF etc.at the main gate of the unit.
12- Unit shall comply the provisions of Water (Prevention and Control of Pollution) Act 1974 as Amended
and Environment (Protection) Act 1986, and direction issued by Hon'ble National Green Tribunal, New
Delhi in Order dated 13.07.2017 in OA no. 200/2014, M.C, Mehta v/s Union of India.

13- Unit shall develop Green Belt in minimum 33 percent area of Industrial Premises as per the provisions
laid down in office order no. H16405/220/2018/02 dated 16-02-2018 of U.P. Pollution Control Board. The
copy of said office order is available on the website of U.P, Pollution Control Board www.uppcb.com.

14- Unit shall submit ground water quality monitoring report done by MoEF & CC approved laboratory in
every 3 months.

15- This Consent order shall automatically become invalid on issuance of Closure Order by C.P.C.B /

UPPCB and further on Revoking of Closure order, the Consent order shall become valid.
RAJENDR Sty sanedty
ASINGH S5l

Chief Environment Officer
Copy to:

Regional Officer Bareilly to ensure compliance of the conditions imposed in the consent order.

RAJENDRA . ...
CSINGH TR
Chief Environment Officer
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Annexure - Lo 39
Ground Wétti®epartment

-
(Namami Gange & Rural Water Supply Department)
Ministry of Jal Shakti
Government of Uttar Pradesh

Payment Details

Application No

PLBHO0621NIN0004

Applicant Name

ASHOK KUMAR MEHTA

Payment Status

Transaction done successfully

Amount

4374000.00

Transaction No / Challan No

BHV220005803

Payment Date

23/11/2022 11:30:41 AM




Ground Witf Department

(Namami Gange & Rural Water Supply Department)
Ministry of Jal Shakti
Government of Uttar Pradesh

Payment Details

33

Application No

PLBH0621NIN0005

Applicant Name

ASHOK KUMAR MEHTA

Payment Status

Transaction done successfully

Amount

3402000.00 —

Transaction No / Challan No

BHV220005806

Payment Date

23/11/2022 11:29:59 AM




Ground Wit8 Department
(Namami Gange & Rural Water Supply Department)
Ministry of Jal Shakti
Government of Uttar Pradesh

Payment Details
pplication No PLBHO0621NIN0006
' Applicant Name ASHOK KUMAR MEHTA
Payment Status Transaction done successfully
Amount 1701000.00
Transaction No / Challan No BHV220005805
Payment Date 23/11/2022 11:30:23 AM
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